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General Discussion

Shri Parashar: No, our nation is
not mediocre,

Shri T. T. Krishnamachari: May be.
A nation is made up of people who
compose of it, Personally I think
that we are not a mediocre nation.

I think my hon,. friend from Phulpur
has upheld the dignity of this coun-
try in the conference of the United
Nations as nobody else has done. Is
that something of which we need be
ashamed of? I am sure that if we
have any such function and if we
make a request she will do it likewise.
I do not see why we should call our-
selves mediocre. I have not found
any difficulty in any conference table
in any country in upholding my coun-
try. I am not talking for mysell.
Therefore, I would beg of hon. Mem-
bers that in moments of anger in
moments of strife, or because of dis-
approval] of particular policies, let us
not say things which we wil]l regret
later. This nation has to proceed. We
are not modiocre; therefore, your
governmment is not mediocre. We are
not indecisive; therefore, your gov-
ernment is not indecisive. But we
are human beings and, therefore, lia-
ble to err. I have to make my hum-
ble contribution to this country andI
have presented to the country g bud-
get which may be is disagreeable in
many ways but it is a budget which
has been inspired by my assoication
with great people, Whatever Shrimati
Renu Chakravartty may say we can-
not forget Jawahar'al Nehru. If they
do not have g Jawaharlal Nehru,
what can I do about it. Al least I
have something to remember. With-
out doing damage to the memory of
that great man under whom we ger-
ved, we have presented a budget in
consonance with the principles that
he taught us. And I think this country
will prosper, we shall have a Fourth
Plan and we shall continue to hold
our head high.
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17.28 hrs.

*DEMANDS FOR GRANTS ON
ACCOUNT, 1965-66

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper, be granted to the Presi-
dent, on account for or towards
defraying the charges during the
year ending on the 31st day of
March, 1966, in respect of the
heads of demands entered in the
second column thereof against
Demand Nos, 1 to 149.”

The motion was adopted.

[The motions of Demands for Grants

On Account, 1965-66 which were
adopted by the Lok Sabha, are
reproduceq below—Ed.]

DemaAanp No, 1.—MiNisTRY oF Crvin

AVIATION

“That a sum not exceeding
Rs. 2,38,000 be granted to the
President, on  account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1986, in respect
of ‘Ministry of Civil Aviation’"”.~

Demanp No. 2. —METEOROLOGY

“That @ sum not exceeding
Rs, 50,15,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Meteorology’”.

. DEmanp No. 3. —AvIATION

“That a sum not exceeding
Rs. 1,13,33,000 be granted to the
President, on account, for or
towards defraying the charger
during the year ending on tne
31st day of March, 1966, in respect
of ‘Aviation'”.

*Moved with the recommendationof the President.
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Demanp No. 4—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CIviL

Grants on Account  §y84

DeManp No, 8—COMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTEN-

AVIATION

“That a sum not exceeding
Rs, 1,35,000 be granteq to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Other Revenue Expenditure of
the Ministry of Civil Aviation’".

DemAnp No. 5—MmvisTRy oF Com-

MERCE

“That a sum not exceeding
Rs. 6,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Commerce’ ",

DEMAND No. 6.—FoOREIGN TRADE

“That a sum not exceeding
Rs. 1,81,60,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Foreign Trade’”,

DEmAnD No, 7.—~OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

COMMERCE

“That a sum not exceeding
Rs. 81,86,000 be granted to the
‘President, on account, for or
towards defraying the charges
during the ycar ending on the
81st day of March, 1986, in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce'”.

DemAND No,

SION SERVICE AND COOPERATION

“That a sum not exceeding
Rs. 84,568,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Community Development Pro-
jects, National Extension
Service and Co-operation.”.

DeManp No. 10.—MINISTRY OF DEFENCE

“That a sum not exceeding
Rs. 11,38,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Defence’ ",

11.—DEFENCE SERVICES,
EFFECTIVE—ARMY

“That a sum not exceeding
Rs. 97,79,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services, Effective—
Army’ .

DeMmanNp No. 12.—DEFENCE SERVICES,

EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 4,18,46,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Defence Services, Effective—

(L)

Navy'".

DeEMAnNp NoO. B—MINISTRY OF CoMm-
MUNITY DEVELOPMENT AND COOPERA-

DEmanp NoO, 13.—DEFENCE SERVICES,
TION

“That a sum not exceeding
Rs 544,000 be granted to the
President, on account, for or
towands defraying the chaiges
during the yeaur ending on the
31st day of March, 1966, in respect
of ‘Ministry of Community Deve-
lopment and Cooperation’".

EFrFECTIVE—AIR FORCE

“That a sum not exceeding
Rs. 26,23,00,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services, Effective—
Air Force'".
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DemAnNp No. 14 —DEFENCE SERVICES, 1JEmanp No. 20.—ZoorocicAL SuRVEY

NON-EFFECTIVE

“That a sum not exceeding
Rs. 3,57,85,000 be granted to the
President, on account, for or
towandgs defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services—Non-effec-
tjveQ ”.

DEmMAND No. 15.—MINISTRY OF
EDUCATION

“That a sum not exceeding
Rs. 15,21,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1986, in respect
of ‘Ministry of Education’".

DeManDp No. 16 —EDUCATION

“That a sum not exceeding
Rs, 7,45,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

{1

of ‘Education’”.
DeEmMmAND No. 17.—ARCHAEOLOGY

“That a sum not exceeding
Rs. 20,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Archaeology’"”.

DemAND No. 18.—SURVEY OF INDIA

“That a sum not exceeding
Rs. 71,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Survey of India'”.

DemAND No. 19.—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 551,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
Mist day of March, 1968, in respect
of ‘Botanica] Survey’”.

“That a sum not exceeding
s, 4,84,000 be granteq to the
’resident, on account, for or
{fowands defraying the charges
tluring the year ending on the
ilst day of March, 1966, in respect
of ‘Zoological Survey' .

DemManp No. 21 —OTHER REVENUE Ex-

VENDITURE OF THE MINISTRY OF
JIDUCATION

“That a sum nct exceeding
Rs. 1,79,50,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
Jlst day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Education’”,

DeMAND No. 22.—TRIBAL AREAS

“That a sum: not exceeding
Rs. 2,69,61,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
J1st day of March, 1966, in respect
of “Tribal] Areas'”.

DEMAND No. 23.—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 3,13,87,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 19686, in respect
of ‘External Affairs’'"”.

DeManp No, 24—OTRER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,44,23,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Other Revenue Expenditure of
the Ministry of External Affairs’”.

DemaND NO. 25.—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 41,02,000 be granted to the
President, on ®account for or
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Demanp No.

towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of *Ministry of Finance’".

Demanp No. 26.—Customs

“That a sum not exceeding
Rs. 83,58,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1866, in respect

LR L)

of ‘Customs’”,

Demanp No. 27.—UnioN Excisg DuTies

“That a sum not exceeding
Rs. 2,07,39,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Union Excise Duties’”.

INCLUDING CORPORATION TAX, ETC.

“That a sum not exceeding
Rs. 1,57,41,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Taxes and Income including
Corporation Tax, etc.'”.

DEMAND No. 29 —STAMPS

“That a sum not exceeding
Rs, 59,17,000 be granted to the
President, on account, for or
towarnds defraying the charges
during the year ending on the
31st day of March, 19686, in respect

of ‘Stamps’".

DeEmanp No, 30.—Avuprr

“That a sum not exceeding
Rs. 2,66,89,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
0r 'Audit' “.

DeMAND No, 31.—CURRENCY AND
COINAGE

“That a sum not exceeding
Rs. 1,50,32,000 be granted to the

MARCH 25, 1965

28 —Taxeg AND Incomr

President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Currency and Coinage'”,

Demanp No. 32 —MiNT

“That a sum not exceeding
Rs. 48,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Mint' ",

Demanp No. 33.—KorLar GorLp MINEs

“That a sum not excecding
Rs. 78,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Kolar Gold Mines'".

DeEmAND No. 34 —PENSIONg AND OTHER

RETIREMENT BENEFITS

“That a sum not exceeding
Rs. 1,47,14,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Pensions and Other Retirement
benefits' ”.

DeEmanp No, 35.—TERRITORIAL AND
POLITICAL PENSIONS

“That a sum not exceeding
Rs, 3,64,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Territorial and Political Pen-
sions’ ",

DemMAnDp No, 36.—Oprvm

“That a sum not exceeding
Rs. 2,51,64,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
81st day of March, 1966, in respect
of ‘Oplum’”™.

Grants on Account 5988
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Demanp No, 37.—Or1Her REVENUE Ex-
PENDITURE OF THE MINISTRY OF FINANCF

“That a sum not exceeding
Rs. 11,84,82,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
81st day of March, 19686, in respect Rs. 16,08,000 be granted to the
of ‘Other Revenue Expenditure of President, on account, for or
the Ministry of Finance’”. towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Food and Agricul-

* .

ture’ ",

3ist day of March, 1966, in respect
of ‘Pre-partition Payments'",

DEmMAND No, 42.—MinisTRY oF Foop
AND AGRICULTURE

“That a sum not exceeding

DemaAND No. 38.—PLANNING COoMMIS-
SION

“That a sum not exceeding
Rs. 25,58,000 be granted to the
President, on account, for or
towands defraying the charges " .
during the year ending on the That a sum not exceeding

31st day of March, 1966, in respect gseﬁg":ft'omm bemf:r?;ed f;? tlz
of ‘Planning Commission’”, ! '

towandls defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Agriculture’ ",

DeEmAND No, 43.—AGRICULTURE

DeEmAND No. 39.—GRANTS-IN-AID TO
STATE AND TUNION TERRITORY GOV-
ERNMENTS

“That a sum not exceeding
Rs, 42,71,30,000 be granted to the
President, on account, for or
towands defraying the charges “That a sum not exceeding
during the year ending on the Rs. 1,08,66,000 be granted to the
31st day of March, 1966, in respect President, on account, for or
of ‘Grants-in-aid to State and towands defraying the charges
Union Tcrritory Governments’ . during the year ending on the

31st day of March, 1966, in respect
of ‘Agricultural Research’"”,

DemMAND No. 44.—AGRICULTURAL
REsSEARCH

DeEMAND No. 40.—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE CENTRAL
AND STATE AND UNION TERRITORY
GOVERNMENTS

“That a sum not exceeding

CEMAND NoO. 45—ANIMAL HUSBANDRY

“That a sum not exceeding

Rs. 6,82,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Miscellaneous Adjustments
between the Central and State and
Union Territory Governments’”,

DeEMAND No. 41.—PRE-PARTITION PaAv-

MENTS

‘“That a sum not exceeding
Rs, 55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

Rs. 21,49,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Animal Husbandry'".

DEMAND No. 46.—FORESTS

*“That a sum not exceeding
Rs. 24,35000 be granted to the
President, on actount, for or
towards defraying the charges
during the year ending on the
31st day of March, 1868, in respect
of ‘Forests’".
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DemMaND No. 47—OTHER REVENUE Ex-

DEmanND No. 52.—CABINET
PENDITURE OF THE MINISTRY OoF Foon

AND AGRICULTURE

“That a sum not exceeding
Rs, 5,87,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agricul-
ture’ ",

DEMAND No, 48 —MiInNISTRY oF HEALTH

“That a sum not exceeding
Rs. 4,20,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of '‘Ministry of Health'".

Demanp No, 49.—MEepicaL aAND PUELIC

HEALTH

“That a sum not exceeding
Rs. 2,69,02,000 be granted to the
President, on account, for or
towands defraying the charges
during ' the year ending on the
31st day of March, 1966, in respect
of ‘Medical and Public Health'”.

DEMAND No. 50.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF HeALTH

“That a sum not exceeding
Rs. 16,79,000 be granted to the
President, on account, for or
towards defraying The charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
tbe Ministry of Health’”,

Denmanp No. 51.—MinisTRY oF HYME

AFFAIRS

“That a sum not exceeding
Rs. 80,87,000 be granted to tzxc
President, on account, for ov
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Home Affairs'”.

“That a sum not exceeding
Re, 8,80,000 be granteq to thu
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
ol ‘Cabinet’ .

DeEManD No. 53.—ZonNAL CounNcris

“That a sum not exceeding
Rs, 22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
cf ‘Zona)l Councils’”.

DemanDp No, 54 —ADMINISTRATION OF

JusTICE

“That a sum not exceeding
Rs. 54,000 be granted tg the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Administration of Justice'”.

DeEMAND No, 55.—PoLICE

“That a sum not exceeding
Rs. 3,00,03,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Police' .

Demanp No, 56.—CEensus

“That a sum not exceeding
Rs, 23,01,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Census'”.

DeEMAND No, 57.—STATISTICS

“That a sum not exceeding
Rs. 44,07,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Statistics’' .
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DEmanD No, 63.—OTHER ReveNUuE Ex-
PENDITURE OF THE MINISTRY OF

DemanD No, 58—Privy PURSEs AND
ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Privy Purses and Allowances
of Indian Rulers' ",

DemANnD No. 59.—DeLHT

“That a sum not exceeding
Rs. 3,95,69,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Delhi’”,

DEMaAND No. 60.—ANDAMAN AND
NicoeAr ISLANDS

“That a sum not exceeding
Rs. 62,48,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Andaman and Nicobar Is-
lands’ .

DEMAND No. 61.—DADRA AND NAGAR

HAVELI AREA

“That a sum not exceeding
Rs. 4,24,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Dadra and Nagar Haveli
Area’ ",

Demanp No, 62.—Laccapive, MiNicoy

AND AMINIDIVI ISLANDS

“That a sum not exceeding
Rs 9,64000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Laccadive, Minicoy and Amini-
divi Islands' ™.

HoME AFFAIRS

“That a sum not exceeding
Rs. 58,654,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure
of the Ministry of Home Affairs’"”.

Demanp No, 64.—MinisTRY oF INDUS-

TRY AND SUPPLY

“That a sum not exceeding
Rs. 17,43,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of TIndusiry and
Supply ".

Demanp No. 65 —INDUSTRIES

“That a sum not exceeding
Rs. 81,28,000 be granted to the
President, on account, for or
towardg defraying the charges
during the year ending on the
81st day of March, 1966, in respect

X1}

of ‘'Industries’”,

DeEMAND No, 66.—SALT

“That a sum not exceeding
Rs. 10,15000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1988, in respect
of ‘Salt’'".

DEMAND NO. 67—SUPPLIES AND
DisrosALs

“That a sum not exceeding
Rs, 62,69,000 be granted to the
President, an account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Supplies and Disposals’".
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-
Demanp No, 68 —OTHER REVENUE Lii-
PENDITURE OF THE MINISTRY OF
INDUSTRY AND SUPPLY

DeEmAND No. 73.—MurTi-PURpPOSE
RIVER SCHEMES

“That a sum not exceeding

“That a sum not exceeding
Rs. 750,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Industry and

LRl

Supply' ".

DemanD No, 63.—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs, 296,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Ministry of Information and
Broadcasting’ ”.

DemAND No. 70.—BROADCASTING

“That a sum not exceeding
Rs. 1,07,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Broadcasting’”,

Rs, 35,06,000 be grantedq to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Multi-Purpose River Sche-

mes’ .

DeEmanD No, 74.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OP

IRRIGATION AND POWER

“That a sum not exceeding
Rs. 1,56,95,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

-31st day of March, 1966, in respect

of ‘Other Revenue Expenditure of
the Ministry of Irrigation and

Power’ ™.

DeEmanD No. 75.—MINISTRY OF LABOUR

AND EMPLOYMENT

“That a sum not exceeding
Rs. 500,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1886, in respect

Demanp No, 71.—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

of ‘Ministry of Labour and Em-
ployment'".

“That a sum not exceeding "Demanp No. 76.—CHIEF INSPECTOR OF

Rs. 82,46,000 be granted to the MinEes

President, on account. for or “That a sum not exceeding
towards defraying the charges Rs, 6,82,000 be granted to the
during the year ending on the President, on account, for or
31st day of March, 1966, in respect towards defraying the charges
of ‘Other Revenue Expenditure of during the year ending on the
the Ministry of Information and S1st day of March, 1966, in respect
Broadcasting’ ”. of ‘Chief Inspector of Mines'".

DEMAND NoO. 72.—MINISTRY OF IRRIGA-

kit Kt PEoTE DemanND No. 77.—LABOUR aAND EmMm-

PLOYMENT

“That a sum not exceeding

Rs. 5,090,000 be granted to the “That a sum not exceeding
President, on account, for or Rs, 2,24,87,000 be granted to the
towards defraying the charges President, on account, for or
during the year ending on the towards defraying the charges
31st day of March, 1966, in respect during the year ending on the
of ‘Ministry of Irrigation and 31st day of March, 1966, in respect
Power’ ", of ‘Labour and Employment'"”.
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Demanp No. 83.—OtHER REvEnur Ex-

PENDITURE OF THE MINISTRY OF

Demanp No, 78.—OtHrrR REvENUE Ex-

PENDITURE OF THE MINISTRY OF

LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1986, in respect
of ‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment’".

DemAND No, 79.—MINISTRY OF Law

‘“That a sum not exceeding
Rs. 8,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Law’”,

Demanp No. 80.—ELECTIONS

“That a sum not exceeding
Rs. 17,10,000 be granfed to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Elections’ ",

DemMAND No. 81.—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Law

“That a sum not exceeding
Rs. 33,000 be granted to the
President, on account, for or
towardgs defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Law'”.

DeManp No. B2.—MINISTRY OF PETRO-

LEUM AND CHEMICALS

“That a sum not exceeding
Rs, 3,03,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 19686, in respect
of ‘Ministry of Petroleum and
Chemicals’ .

PETROLEUM AND CHEMICALg

“That a sum not exceeding
Rs, 1,13,11,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals' ".

s

DeEmManp No., 84 —MINISTRY oOF
REHABILITATION

“That a sum not ' exceeding
Rs. 6,44,000 be granted to the
President, on account, for »r
towandg defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Minictry of Rehabilitation’".

Demanp No.
DispLACED PERSONS

“That a sum not exceeding
Rs. 1,86,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Expenditure on Displaced Per-
sons' ",

DemAND No. 86.—MINISTRY OF STEEL
AND MiINES
“That a sum not exceeding

Re. 9,086,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1886, in respect
of ‘Ministry of Steel and Mines'".

DemAND No. 87.—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 64,56,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Geologica] Survey'”.

85.—EXPENDITURE ON
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Demanp No. 88.—OTHER REVENUE Ex- Demanp No. 93.—LIGHTHOUSES AND
PENDITURE OF THE MINISTRY OF STEEL LIGHTSHIPS

AND MINES .
“That a sum not exceeding

Rs. 19,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 19686, in respect
of ‘Lighthouses and Lightships'".

“That a sum not exceeding

Rs. 3,48,25000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
3lst day of March, 1866, in respect
of ‘Other Revenue Expenditure of

. . 94 —OTHER REVENUE Ex-
the Ministry of Steel and Mines' . DENEAND' 1O

PENDITURE OF THE MINISTRY OF

DEMAND No. 89.—MINISTRY OF TRANS- TRANSPORT

PORT

“That a sum not exceeding
Rs. 19,11,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Transport’”.

“That a sum not exceeding
Rs, 50,13,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Transport’ ™.

DEMAND No, 90.—CENTRAL RoAp Funp DEMAND No, 85.—MiNisTRy or WORKS

“That a sum not .exceeding
Rs. 73,52,000 be granted to the
President, on account, for o:
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Central] Road Fund'”.

DEmMAND No. 81.—COMMUNICATIONS

(1ncLuping NaTronar HicHwAvs)

“That a sum not exceeding
Rs. 1,89,85,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Communications (including
National Highways)’".

DeEmMAND No. 92, —MERCANTILE MARINE

« “That a sum not exceeding
Rs. 25,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Mercantile Marine' ",

AND Housinec

“That a sum not exceeding
Rs. 4,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Ministry of Works and Hous-
ing‘ n.

DeEMAND No. 96.—PusLic WORKS

“That a sum not exceeding
Rs. 6,46,49,000 be granted to the
President, on account, for or
towandg defraying the charges
during the year ending on ‘he
31st day of March, 1966, in respect
of ‘Public Works'".

DEMAND No. 97—STATIONERY AND

G

“That a sum not exceeding
Rs. 2,40,39,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st dey of March, 1966, in respect
of ‘Stationery and Printing'”.
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Demanp No, 103.—Posts AND TELE«

Demanp No. 98.—OtHER REVENUE Ex-
GRAPHS (WORKING EXPENSES)

PENDITURE OF THE MINISTRY OF WORKS

AND HousIiNnG

“That a sum not exceeding
Rs, 17,70,000 be granted to the
President, on account, for or
towandg defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Other Revenue Expenditure of
the Ministry of Works and Hous-

iﬂg‘ "'

DEmanp No, 99—DEPARTMENT OF

ATtomic ENERGY

“That a sum not exceeding
Rs. 4,53,000 be granted to the
President, on account, for or
towandls defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Department of Atomic
Energy' ".

DEMAND No.
RESEARCH

“That a sum not exceeding
Rs, 1,87,67.000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect

"

of ‘Atomic Energy Research'”.

Demanp No.
COMMUNICATIONS

“That a sum not exceeding
Rs. 1,97,000 be granted to the
President, on account, for or
towardg defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Department of Communica-
tions' .

DeEmAND No. 102.—OversEag CoOMMU-

NICATIONS SERVICE

“That a sum not exceeding
Rs 28,890,000 be granted to the
President, on account, for or
towarnds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Overscas Communicationg Ser-
vice' ”,
2584(Ai) LSD—I0.

100—ATtomic ENERGY

101.—DEPARTMENT OF

Demanp No.

DEMAND No,

“That a sum not exceeding
Rs. 23,39,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Posts and Telegraphs (Works-
ing Expenses)’”.

Demanp No. 104.—Posts AND TELE-

GRAPHS DIVIDEND TO GENERAL REVE-
NUE AND APPROPRIATIONS To RESERVE

Funbps

“That a sum not exceeding
Rs. 1,72,59,000 be granted to the
President, on account, for or
towards defraying the charges
during the yecar ending on the
31st day of March, 1866, in respect
of ‘Posts and Telegraphs Dividend
to General Revenue and Appro-
priations to Reserve Funds'"”,

DEMAND No. 105.—O71HER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum not exceeding
Rs, 4,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Depariment of Communica-

1

tions’ ".

106.—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not excecding
Rs. 76,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Department of Parliamentary

Affairs'”.
107.—DEPARTMENT OF
SociAL SECURITY

“That a sum not exceeding

Rs, 2,72,000 be granted to the
President, on account, for or
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(Mr. Speaker.)
towards defraying the charges of ‘Secretaniat of the Vice-Presi-
during the year ending on the dent' ",
31st day of March, 1966, in respect
of ‘Department of Social Secu- Demanp No. 113.—CarrTAL OUTLAY ON
rity’ ”. CrviL AVIATION

DemanD No. 108.—OTHER REVENUE Ex- ‘That a sum not exceeding
PENDITURE OF THE DEPARTMENT OF Rs. ;.04,01,000 be granted to the
SOCIAL SECURITY President, on account, for or

towards defraying the charges
“That a sum not exceeding during the year ending on the
Rs. 3,28,19,000 be granted to the 31st day of March, 1966, in respect
President, on account, for or of ‘Capital Outlay on Civil Avia-
towards defraying the charges tion’ "',

;‘ﬁ?ﬁi;g‘; I\%E:Eh, efg%gginor:spih; DemAND No. 114.—OTHER CAPITAL OUT-

of ‘Other Revenue Expenditure of LAY, QF IEE: Mmnemy or Lok
Department of Social Security’”. AVIATION
“That a sum not exceeding
DEMAND No. 109.—Lok SABHA
Rs. 1,000 be granted to the
‘“That a sum not exceeding President, on account, {for or
Rg, 20,97,000 be granted to the towards defraying the charges
President, on account, for or during the year ending on the
towards defraying the charges 31st day of March, 1966, in respect
during the year ending on the of ‘Other Capital Outlay of the
31st day of March, 1966, in respect Ministry of Civil Aviation’".
of ‘Lok Sabha’”. DeMAND No. 115.—CAPITAL OUTLAY OF
Demanp No, 110.—OTHER REVENUE Ex- THE MINISTRY OF COMMERCE

PENDITURE OF LOK SABHA “Phat a sum not exceeding

“That a sum not exceeding Rs. 13,22,000 be granted to the
Rs. 43,000 be granted to the President, on account, for or to-
President, on account, for or wards defraying the charges dur-~
towards defraying the charges ing the year ending on the 31st
during the year ending on the day of March, 1866, in respect of
31st day of March, 1966, in respect ‘Capital Outlay of the Ministry
of ‘Other Revenue Expenditure of of Commerce'”. '
Lok Sabha’”. DeEmMAND No. 116.—CAPITAL OUTLAY TO
DiMaND No, 111—RAJYA SABHA THE MINISTRY OF COMMUNITY DEVE-

LOPMENT AND COOPERATION

“That a “sum not exceeding “That a sum not exceeding
Rs. 9,33,000 be granted to the Rs, 1,83,000 be granted to the
President, on account, for or President, on account, for or
towards defraying the charges towards defraying the charges
during the year ending on the during the year ending on the
81st day of March, 1866, in respect 31st day of March, 1966, in respect
of ‘Rajya Sabha’". of ‘Capital Outlay of the Ministry
of Community Development and

DeEMAND No, 112.—SECRETARIAT OF THE Cooperation’ .

VICE-PRESIDENT

. Demanp No, 117.—DEerENCE CAPITAL
“That a sum not exceeding

OuTLAY
Rs. 40,000 be granted to the
President, on account, for or “That a sum not exceeding
towards defraying the charges Rs. 21,75,83,000 be granted to the
during the year ending on the President, on account, for or

31st day of March, 1966, in respect towards defraying the charges
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during ‘the year ending on the
31st day of March, 19686, in respect
of ‘Defence Capital Outlay’”.

Demanp No, 118.—Carrrar OUTLAY OF

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 1,00,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

CHAITRA 4, 1887 (SAKA) Grants on Account 6006

31st day of March, 1966, in respect
of ‘Capital Qutlay on Mines'”,

Demanp No. 123 —CAprTAL OUTLAY ON

Korar Gorp MINES

“That a sum not exceeding
Rs, 1242000 be granted to the
President, on account, for or
towards defraying the charges
during the vear ending on the
31st dav of March, 1966, in respect

31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Education’”,

of ‘Capita] Outlay on Kolar Gold
Mines' ". )

Demanp No, 124 —CommuTED VALUDE

DeEmAND No. 119.—CariTal OUTLAY OF OF PENSIONS

THE MINISTRY OF EXTERNAL AFFAIRS
“That a sum not exceeding

Rs. 27,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Commuted Value of Pensions’”.

“That a sum nol exceeding
Rs. 25,00,000 be granted to the
President, on arcount, for or
towards defrayving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’”, Demanp No. 125.—OTHER CAPITAL
OUTLAY OF THE MINISTRY or FINANCE

“That a sum not exceeding
Rs. 14,05,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the vear ending on the

DemAND No. 120 —CaprrAL OUTLAY ON
TRE Inpria SecumrTY PrEss

“That a sum not exceeding
Rs. 1,20,000 be granted to the
President, on arcount, for or

towards defraving the charges
during the vear enfling on the
31st day of March, 1866, in respect
of -‘Capital Outlay on the India
Security Press’”.

Demanp No. 121.—CAprrar. OUTLAY ON

CURRENCY AND COINAGE

“That a sum not exceeding
Rs, 1,19,65,000 be granted to the
President, on arcount, for or
towards defrayving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Currency
and Coinage’”.

Demand No. 122.—CapPrTar. OUTLAY ON

MiINES

“That a sum not exceeding
Rs. 2,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Finanee'"”,

Demanp No. 126 —Carrrar OUTLAY DN

GRANTS TO STATE AND UNTON TERRI-
TORY GOVERNMENTS FrorR DrvELOP-
MENT

“That a sum not exceeding
Rs. 852,08,000 be granted to the
President, on account, for or
towards defraving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Grants to
State and Union Territory Gov-
ernments for Development’”.

DemAnp No, 127.—LOANB AND Ap-
VANCES By THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs 71,74,68,000 be granted to the
President, on account, for or
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(Mr. Speaker)

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Loans and Advances by the
Central Government'”,

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capita]l Qutlay of the Ministry
of Home Affairs’".

DeEmanp No, 128, —CapiTaL QUTLAY ON

r Demanp No., 133, —CariTAL OUTLAY OF
ORESTS

THE MINISTRY OF INDUSTRY AND SUP-
“That a sum not exceeding PLY

Rs, 31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Forests'”,

DemAND No, 129.—PURCHASE OF Foop-

GRAINS

“That a sum not exceeding
Rs. 1,15,24,00,000 be granted to the
President, on arcount, for or
towards defraying the charges
during the ycar ending on the
31st day of March, 1966, in respect
of ‘Purchase of Foodgrains'".

DEmMaAND No. 130—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF Fo0OD

AND AGRICULTURE

“That a sum not‘ exceeding
Rs. 20,45,95,000 be granted to the
President, on ar-count, for or
towards defraying the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture’”.

DemaND No. 131.—Caprrar OuTLAY OF

THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 1,64,27,000 be granted to the
President. on a-count, for or
towards defraving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Health'".

DeEMaNp No. 132.—CAPITAL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 1454000 be granted to the
President, o) account, for or

Demanp No.

“That a sum not exceeding
Rs, 10,81,92,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capita] Outlay of the Ministry
of Industry and Supply’’.

DeEMAND No. 134.—CarrTAL OUTLAY OF
THE MINISTRY OF INFORMATION AND

BROADCASTING

“That a sum not exceeding
Rs, 31,68,000 be granted to the
President, on arcount, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of nformation and Broadcasting' *.

DEMAND No. 135.—CAPITAL OUTLAY ON

MuULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs. 4,25,51,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Multipurpose
River Schemes'”,

136.—OTHER CAPITAL
OuTLAY oF THE MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 1,71,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and
Pml ll‘
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Demanp No. 137.—CaAprrAL QutLAy or DEeEMAND No, 142 —CAPITAL OUTLAY ON

THE MINISTRY OF LABOUR AND EM- PorTs

PLOYMENT “That a sum not exceeding
“That a sum not exceeding Rs. 1,50,05,000 be granted to the

Rs. 97,000 be granted to the President, on account, for or

President, on account, for or towards defraying the charges

towards defraying the charges during the year ending on the

during the year ending on the 31st day of March, 1966, in respect

31st day of March, 1966, in respect of ‘Capital Outlay on Ports'”.

of ‘Capital Outlay of the Ministry

of Labour and Employment’”. DemMAND No. 143.—OTHER CAPITAL OUT-

LAY ON THE MINISTRY OF TRANSPORT
DEmMAND NoO. 138.—CApITAL OUTLAY OF
THE MINISTRY OF PETROLEUM AND “That a sum not exceedi-ng
CHEMICALS Rs. 63,55,000 be granted to the
President, on arcount, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay on the
Ministry of Transport’”.

“That a sum not exceeding
Rs. 5,32,28,000 be granted to the
President, on account, for or
towards defraying the charges
du-ing the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals’”. DEMAND No. 144.—CAPITAL OUTLAY ON

PusLic WoRrKs
DeEmanp No. 139.—CaApPITAL OUTLAY OF

THE MINISTRY OF REHABILITATION “That a sum not exceeding

Rs. 2,16,05,000 be granted to the

“That a sum not exceeding President, on account, for or
Rs, 1,83,84,000 be granted to the towards defraying the charges
President, on account, for or during the year ending on the
towards defraying the charges 31st day of March, 1966, in respect
during the year ending on the of ‘Capital Outlay on Public
31st day of March, 1966, in respect Works' .
of ‘Capital Outlay of the Ministry
of Rehabilitation’ . Demanp No. 145—Drrmr  CAPITAL

OvuTLAY

DemAND No. 140.—CAPITAL OUTLAY OF
THE MINISTRY OF STEEL AND MINES “That a sum not exceeding

y 5 Rs, 3,38,07,000 be granted to the
That a sum not exceeding President, on account, for or

Rs. ?,55,31,000 be granted to the towards defraying the charges

President, on a~count, for or . .

towards defraying the charges during the year ending on the

during the year ending on the 31st day of Ma‘rch. 1966, in respect
y of ‘Delhi Capital Outlay’".

31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry

of Steel and Mines'”. DemanDp No. 146 —OTHER CAPITAL

OuTLAY OF THE MINISTRY OF WORKS

DEMAND No, 141.—CAPITAL OUTLAY ON Anp Housing

Roabs *" “That a sum not exceeding

“That a sum not exceeding Rs, 28,37,000 be granted to the
Rs. 11,07,38,000 be granted to the President, on account, for or
President, on account, for or towards defraying the charges
towards defraying the charges during the year ending on the
during the year ending on the 31st day of March, 1966, in respect
315t day of March, 1966, in respect of ‘Other Capital Outlay of the

of ‘Capita] Qutlay on Roads'”. Ministry of Works and Housing'".
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DEmAND No. 147.—CAPITAL OUTLAY OF
THE DEPARTMENT OF ATOoMIc ENERGY

“That a sum not exceeding
Rs. 5,50,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1968, in respect
of ‘Capital Outlay of the Depart-
ment of Atomic Energy’".

DEMAND No, 148.—CaAPITAL OUTLAY ON

Posrs anp TELEGRAPHs (NoT MET
FROM REVENUE)
“That a sum not exceeding

Rs. 9,01,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Posts and
Telegraphs (Not met from Reve-
nue)r n.

Devanp No. 149.—OtHEr CAPITAL
OuTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 5,86,000 be granted to the
President, on account, for or
towards defraylng the charges
during the year ending on the
31st day of March, 18966, in respect
of ‘Other Capital Outlay of the
Department of Communications’”.

17,28} hrs.

APPROPRIATION (VOTE ON
ACCOUNT) BILL*®, 1965

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, T beg to
move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of India for the services of a
part of the financial year 19656-66.

MARCH 25, 1965

(Vote on Account) Bill 6012

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financia] year 1965-66."

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

Shri T. T. Krishnamachari: Sir, I
beg to movet that:

“That the Bill to provide for the
withdrawal of certain sumg from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1965-66 be
taken into consideration.”

I can elaborate on this, but I do not
think it is needed, because I suppose
we normally pass this Vote on Acco-
unt Bill without any speech,

Mr. Speaker: The question is:

“That the Bill to provide for
the withdrawa] of certain sums
from and out of the Consolidated
Fund of India for the services of
a part of the financial year 1865-
68, be taken intp consideration.”.

The motion wag adopted,

Mr. Speaker: We shall now take up
the clauses. The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Forrnula_\ and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title
were added to the Bill.

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill be passed”.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

25th March, 1965.

tIntroduced/moved with the recommendation of the President.



